
 

NLR Challan 

DL-11 SK-4852 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Both the accused Rashid and Harun absent. 

  Put up for purpose already fixed on 09.07.2021. 

   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 327679/21  

PS S.P. Badli 

State Vs. Unknown 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant via VC 

  As per report of  IO, no such mobile phone is deposited in malkhana.  

Copy of reply be sent to whats app of counsel for the applicant at his request. 

Application disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 206/21 

PS S.P. Badli 

Balraj Vs. State 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Applicant alongwith counsel via VC. 

  IO SI Manoj Kumar in person. 

  An application has been moved for release of passport of the accused 

as well as cancellation of Look Out Notice. 

  First and foremost, it is pertinent to mention herein that the passport 

of the accused has not been seized by any order of this court neither does this court 

condone such activity by the IO in the absence of just cause and reason. It is clear 

that the passport is not required for any purpose of investigation and that is not a 

piece of evidence in the  ongoing investigation of the IO. 

  Thus,  let the passport be released to the accused on filing of self 

attested photocopy of his passport as well as permanent residence proof in 

netherlands.. 

  As far as the cancellation of Look Out notice is concerned, since the 

said Look Out notice was issued by office of DCP concerned, this court does not 

have jurisdiction to entertain the plea of the accused. Application disposed off 

accordingly. 



  However, at this juncture, this court after going through the case diary 

as well as reply filed by the IO is constrained to observe the shoddy manner in 

which the investigation has been conducted by the IO. IO is directed to explain as 

to why notice u/s 41(A) Cr P.C was not issued to the accused in terms of guidelines 

pronounced by a  judgment of Arnesh Kumar Vs. State of  Bihar. 

  Further, IO has submitted that passport of the accused was seized 

when he was dropping off his wife at the airport and not when he was trying to flee 

the country. Thus,  he is also directed to explain under what provisions did the 

police in this matter think it fit to seize the passport of the applicant herein. Let 

SHO concerned also be present for hearing of the matter alongwith IO on the 

NDOH. Copy of this order be sent to IO, SHO as well as counsel for the applicant 

electronically. 

  To come up on 11.05.2021. 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 144/20 

PS S.P. Badli 

State Vs. Ritik @  Ratra 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant via VC 

  As per report of IO, accused has already been released in the present 

case vide order of  Ld Duty MM, Tihar Jail Complex dated 13.08.2020. 

  Accordingly, accused be released if not wanted in any other matter. 

Copy of this order be sent to Jail Superintendent electronically. Copy of this order 

be also sent to counsel for the accused. 

  Further, counsel for the applicant has sought permissions to withdraw 

the application of  bail. Same is disposed off as withdrawn.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 78/21  

PS S.P. Badli 

State Vs. Abhishek @ Sumit 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant via VC. 

In view of the verification report, bail bonds considered and accepted. 

Release warrants of the accused be prepared immediately.  

Bail bond be disposed off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 871/19 

PS S.P. Badli 

State Vs. Sonu 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant via VC 

In view of the verification report, bail bonds considered and accepted.  

Release warrants of the accused be prepared immediately.  Bail bond 

be disposed off accordingly.   

Surety is directed to place on record original FD once the physical 

functioning of the court resumes.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 57/21 

PS S.P. Badli 

State Vs. Durgesh 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant via VC 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Durgesh. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

18.04.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 18.04.2021.  

Recovery has already been effected. Accused has not been previously involved in 

any other matter of similar nature.  Trial will take its own time.  Hence, no purpose 

would be served by keeping the accused in JC. Accordingly, I deem appropriate to 

grant the benefit of bail to the accused Durgesh upon furnishing bail bonds in the 

sum of Rs. 10,000/- with one surety in like amount.  Copy of order be sent to whats 

app of Ld. Counsel for the applicant at his request. Copy of this order also be 

immediately sent to the concerned Jail Superintendent electronically.  

  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 

  



FIR No. 71/17  

PS S.P. Badli 

State Vs. Prem Lata Gupta 

 

30.04.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant 

  Reply received on behalf of SI Uday Singh wherein 15 days more 

time has been sought to file final report in view of pandemic of Covid 19, taking a 

lenient view, let the report be filed by 20.05.2021. 

  It is made clear to the IO that since there has already been 

considerable delay in filing report in this matter, no further request shall be 

enterained by this court. Copy of this order be sent to IO concerned for information 

and compliance.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/30.04.2021 
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